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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 129 OF 2024

IN THE MATTER OF:

NEWS ITEM TITLED “FOREST LAND FIVE TIMES DELHI’S
GEOGRAPHICAL AREA UNDER ENCROACHMENT GOVT. DATA SHOWS”
APPEARING IN DECCAN HERALD DATED 05.01.2024.

INDEX
SR. PARTICULARS PAGES
NO.

1. | REPLY ON BEHALF OF THE RESPONDENT NO. 29
- STATE OF RAJASTHAN IN THE MATTER OF:
“NEWS ITEM TITLED “FORESTLAND FIVETIMES | ; 4
DELHI’'S GEOGRAPHICAL AREA UNDER
ENCROACHMENT GOVT. DATA SHOWS”
APPEARING IN DECCAN HERALD DATED
05.01.2024.

2. | ANNEXURE R-1

TRUE COPY OF THE DATA COMPILED IN THE| 4-5
PRESCRIBED TABULAR FORMAT REGARDING
DETAILS OF ENCROACHMENT OF THE FOREST
AREA IN THE STATE OF RAJASTHAN.

3. | VAKALATNAMA -6-

FILED BY:

S A
SHIV MANGAL SHARMA AND SAURABH RAJPAL
COUNSEL FOR THE STATE OF RAJASTHAN

NEW DELHI
DATE:26.05.2026
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 129 OF 2024

IN THE MATTER OF:

NEWS ITEM TITLED “FOREST LAND FIVE TIMES DELHI'S
GEOGRAPHICAL AREA UNDER ENCROACHMENT GOVT. DATA
SHOWS” APPEARING IN DECCAN HERALD DATED 05.01.2024.

REPLY ON BEHALF OF RESPONDENT NO.29 - STATE OF
RAJASTHAN
MOST RESPECTFULLY SHOWETH:

1. The Answering Respondent is filing this reply in the captioned matter
initiated suo moto by this Hon’ble Tribunal in which the Answering
Respondent has been impleaded as Respondent no. 29.

2. That this Hon’ble Tribunal taking suo moto cognisance of News item titled
“Forest land five times Delhi’s geographical area under
encroachment govt. data shows” initiated proceedings, and, vide order
dated 19.04.2024 directed that information regarding details of
encroachment of the forest area and action taken in regard to the same be
provided by all the States and Union Territories in detailed format.

3. In compliance with the aforesaid directions of this Hon’ble Tribunal, the
Answering Respondent is submitting the requisite data regarding

encroachment of forest areas in the State of Rajasthan falling under the
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administrative control of the Forest Department. Additionally, the said
data has also been furnished to the counsel for MoEF & CC i.e.
Respondent No. 1.

True Copy of The Data Compiled in the Prescribed Tabular Format
Regarding Details of Encroachment of the Forest Area in The State of

Rajasthan is annexed herewith and marked as ANNEXURE R-1.

FILED BY:
S Z A
SHIV MANGAL SHARMA AND SAURABH RAJPAL
COUNSEL FOR THE STATE OF RAJASTHAN
NEW DELHI
DATE:26.05.2026
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
ORIGINAL APPLICATION NO. 129/2024/ / e

IN THE MATTER OF: (J'"'-" f' e

,- a\ fe
W\ Com £
News Item titled “Forest land five times Delhi’s geogra[ﬁlﬂ,cal ‘area. under

encroachment govt data shows” appearing in Deccan Herald dated” 05 01 2024

AFFIDAVIT

I, SURESH MISHRA, S/o Sh.D.P.MISHRA |, Aged About 59Years,

Presently Posted as Deputy Conservator of Forest (Forest Protection), do hereby

solemnly affirm and declare as under:

L. That I am the officer in Charge in the instant Original Application and I am well

conversant with the facts and circumstances of the case and thus competent to
swear this affidavit.

2. That the accompanying reply have been drafted under my instructions, which I
have read and understood. I further state that the averments made therein are true

and correct to my knowledge and belief.

3. ’I'hat, the Annexures filed along with the reply are true copy of their respective

orfgmals
o e
DEPONENT
VERIFICATION

Verified at Jaipur(Rajasthan), on this 21day of May 2026 that the contents
of my aforesaid affidavit are true and correct to my knowledge and belief. No
part of it is false nor anything material has been concealed therefrom.

PR

DEPONENT
AE?ESTED

Mc,?“@m

RY PURT 10
A.rf)rm i WALT) [N”)IA

2 1 MAY 2096
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803 ANNEXURE R-1 4
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7% faeeli—110003 |

fa¥a:— Minutes of meeting held on 06th August, 2025 at 03.30 P.M. to discuss the
issue of Encroachment of forest land.
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 129/2024

IN THE MATTER OF:

News Item titled “Forest land five times Delhi’s geographical area
under encroachment govt data shows” appearing in Deccan Herald
dated 05.01.2024

KNOW ALL to whom these presents shall come that I, Suresh Mishra herein above, do hereby
Shiv Mangal Sharma / Saurabh Rajpal hereinafter called the Advocate to be my/our

appoint

Advocate's in the above noted case and authorize him:

(Shiv Mangal Sharma
D-291 2" floor, Defence Colony,
New Delhi - 110024

Mob. 9871068555

To act, appear and plead in the above noted case in this court in any other court in which the same
may be tried or heard and in the appellate courts.
To sign, file, verify and present pleading, applications, appeals, cross-objections or petitions for
execution, review, revision, withdrawal, compromise, or other petition, replies, objections affidavits
or other documents as may be deemed necessary or proper for the prosecution of the said case in all
its stages.

To file and take back documents.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take out execution proceedings.

To deposit, draw and receive money, cheques and grant receipts therefor and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the
said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the powers and
authorities hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attormey on my/our behalf.

And I/we the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his
substitute in the matter my/our own acts as if done by me/us to all intents and purposes.

And [/we undertake that [/we or my/our authorized agent would appear in the court on all hearmgs
and will inform the Advocate for appearance when the case is called.

And I/we the undersigned do hereby agree not to hold the Advocate or his substitute responsible for
the result of the said case in consequence of his absence from the court when the said case is called
up for hearing, or for any negligence of the said Advocate or his substitute.

And [/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed
by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. If any costs are allowed for an adjournment,
the Advocate would be entitled to the same.

IN WITNESS WHERE OF I/we do hereunto set my/our hand to these presents of which have been
understood by me/us this 21 day of May 2026

"
ADVOCATE (SUlﬁgh MISHRA)
D.C.F. (Forest Protection)
O/o P.C.C.F. (HoFF) Rajasthan, Jaipur
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